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In the Court of Executive Magistrate, Tehsil Ghanari, District Una, Himachal Pradesh

Ankush Thakur s/o Sh. Pushbinder Singh, r/o V.P.O. Daulatpur Chowk, Tehsil Ghanari,
Distt. Una (H.P.).

Versus
General Public

Ankush Thakur s/o Sh. Pushbinder Singh, r/o V.P.O. Daulatpur Chowk, Tehsil Ghanari,
Distt. Una (H.P.) has preferred an application before the undersigned for correction of his father
name and mother name due to Aadhar Card mistakenly record as Pushvinder Singh in place of
Pushbinder Singh which is correct and mother name Smt. Mamta Devi in place of Chanchla Devi
which is correct.

Therefore, through this proclamation the General Public is hereby informed that any person
having any objection for entry of spelling mistake of his father and mother name mentioned above,
if any person have any objection of the above said correction for his father and mother name may
written objection in the court within 30 (Thirty) days from the date of Publication of this notice in
official Gazette. No objection will be entertained after prescribed period & application will be
decided accordingly.

Given under my hand seal of the court on this 4th day of July, 2025.

Seal. Sd/-
Executive Magistrate,



Tehsil Ghanari, District Una,
Himachal Pradesh.

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Deepak age 34 years s/o Sh. Duni Chand, r/o Village Kot, P.O. Chamiari, Tehsil
Bangana, District Una (H.P.).

2. Reshma age 32 years d/o Joseph, r/o House No. QBB, Second Flower Jangpura,
Extention Jangpura, South Delhi-110 014 .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954 (H.P.).

Sh. Deepak s/o Sh. Duni Chand, r/o Village Kot, P.O. Chamiari, Tehsil Bangana, District
Una (H.P.) and Reshma d/o Joseph, r/o House No. QBB, Second Flower Jangpura, Extention
Jangpura, South Delhi-110 014 at present wife of Sh. Deepak s/o Sh. Duni Chand, r/o Village Kot,
P.O. Chamiari, Tehsil Bangana, District Una (H.P.) have filed an application alongwith affidavits
in the court of undersigned under section 15 of the Special Marriage Act, 1954 (H.P.) that they
have solemnized their marriage on 25-06-2025 at r/o Village Kot, P.O. Chamiari, Tehsil Bangana,
District Una (H.P.) and they are living together as husband and wife since then. Hence, their
marriage may be registered under section 15 of the Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 13-08-2025 after that no objection will be entertained and marriage will be
registered.

Issued today on 30th June, 2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :



1. Sh. Raj Kumar age 54 years s/o Sh. Nanak Chand, r/o Village Baruhi, P.O. Chowki
Maniar, Tehsil Bangana, District Una (H.P.).

2. Trishla Kumari age 58 years d/o Sh. Pritam Singh, r/o Village Batwar, Dada Siba,
Tehsil Dehra, District Kangra (H.P.) .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954 (H.P.).

Sh. Raj Kumar s/o Sh. Nanak Chand, r/o Village Baruhi, P.O. Chowki Maniar, Tehsil
Bangana, District Una (H.P.) and Trishla Kumari d/o Sh. Pritam Singh, r/o Village Batwar, Dada
Siba, Tehsil Dehra, District Kangra (H.P.) at present wife of Sh. Raj Kumar s/o Sh. Nanak Chand,
r/o Village Baruhi, P.O. Chowki Maniar, Tehsil Bangana, District Una (H.P.) have filed an
application alongwith affidavits in the court of undersigned under section 15 of the Special
Marriage Act, 1954 (H.P.) that they have solemnized their marriage on 27-07-1995 at r/o Village
Baruhi, P.O. Chowki Maniar, Tehsil Bangana, District Una (H.P.) and they are living together as
husband and wife since then. Hence, their marriage may be registered under section 15 of the
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 08-08-2025 after that no objection will be entertained and marriage will be
registered.

Issued today on 30th June, 2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.



